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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL

AT HYDERABAD
ks

C.A.691/95,

Penugunuri Bala Kasalsh

Ceunsel fer the applicant

Counsel

vs

The Sub-Divisienal Inspecter
(Pestal), Giddalur Sub Divisien,
Giddalur-523 357,

- The Supreintendeht of Fest Offices,

Nandyal Divisien, Nanayal-501,

The Péstmaster Gereral, AP,
Seuthern Regien, Kurnesi-5, -

The Chief Pestmaster General,
A, P,Circle, Hyderabad-l._

The Unjen of India rep. by the
Secreétary, Dept, ef Pests,
Dak Bhavan, New Delhi-1,

" CORAM:

THE HON'BLE SHRI R. RANGARAJAN : MEMBER {(ADMN.)

: HYDERABAD BENCH

Mr. T.V.V.SMurthy

fer the respendents : Mr.N,R.Devaraj, Sr.CGSC,

of Decjsien : 28-11-97,

...Applicant.

.+ |[Respendents.,
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CRAL ORDER (PER HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN,)

|

Heard Mr.T.V.V.8.Murthy, l2arned coﬁnsel fer the

applicant and Mr,N.R.Devaraj, learned ceunsel ﬁer the respendents,

whe werked as EDMC/DA, Pusalapadu Branch Officek Nandyal Divisien,

2. The applicant in this OA is the sen &f ene Mr.P.Kasaiah,

j-

The said Mr.P.Kasaihh werked for 34 yéars frem 1=4-59 teo 26-41-93 '

and died while in service en 27-11-1993, at the age ef 56 years,

The applicant submitted a representatien fer appeinting him STEERSt [
|

i
L

en cempassienate greund basis due te the demise of his father.

The circle Selecti@n Committee has gene inte his case and rejected

- . | .
his @ase on the gseund that the applicant is net placed in indggenti:

i
|

circumstances te grznt him the g%mpassienate greund appeintment as-gj
. | L;‘\r
pray=d fer by him, Against that'order the applicant had filed :
representatien/addressed te R-5,

That represenéatien is still b

S pending te be dispesed eof, Thou”h the applicant submity that seme

~ | i - I
reply has been given te ke some‘of the politicigns such a reply

cannet be taken nete ef and the dnly reply that Es given te the e
' ‘ |

applicant fer his representatienlcan be tgken noFe ef, As the —_ L

-

epplicant himself submits that ni{reply has been|given te his *QK

representation dated 31-5-96, it ras te be held Ehat his represen-?\

-

tatien is still pending fer beingtdispcsed ef. in the mean time

the impugned netificatien No.PF/EPMC/DA/Pusalapad dt.2-6=95

(“nnexure-14) was issued calling fer applicatien |[fer filling up

It is te be stated here that the %pplicant was posted as a

previsienal EDMC after the death Tf his father and he is centinuj

in that pest t#ll te-day. t |
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3. | This OA is fileg fer guashing the im&ugned netificatien
Ne.PF/EDMC/DA/Pusalapad dt. 2-6-95 (Anne:ure-14) issued by R-1 fer
filling up the ﬁost of EDMC/Da, #usalapad BrancP effice en reqular
basis snd censequential directien te the respendents te centinue
fhe applicent in the said pest and te censider the case of the
applicant fer appeintment en the said pest en regular basis fer
cempassienate greund in relexatien ef the recruitment rules.
4, Ap interim erder was paséed in this QA on 13-6-95,
The interiﬁ order is reads as belew:s.
"Until further erder, the applicatie% if any receiﬁed
or te be'received in pursuance ef the impugned erder dated
|

2=6=95 should net be precessed and the applicant has te be

centinued en previsienal basis",

5e In view ef the abeve interim Adirectien, ne further
actien has been taken en the impugned netificstien dt., 2-6-95 and f¥

the spplicant is centinued en a previsienal basis till te~day :#

submits by the xgsp learned ceunsel fer the resqondents. It is ¢

further stated by the learned ceunsel fer the respoendents that his -

representatien addressed te R-5 ceuld net be dispesed of in view

of the rendency ef thepA in this Bench, : ' “"w§;

6. After hearing beth the sides, 1 am ef| the epinien that

dt,31-5-96
R«5 sheuld dispese of his represéntatienéin accegdance with law

L
.

sfter checking the varieus recerds in this cennectien and pass a

&a&J@nd-
speaking erder in accerdsnce with Rules, Thq%pp%icant sheuld cantinue

4 .
éggt a reried of 15 days after the issue eof the erder. te his

o ctonger 62010 oy Godmeds
representatien dated 31-5-96gh%M4¢A“°k”ﬁfT &““vﬁ**%ﬂfﬁa”“*“¥“01%7'
7-

' |
Time fer cempliance of the dispesal of the representatien

L

is twe menths frem the Jate of receipt of a cepy |aef this erder.

e, - With the abeve directien the OA is dispesed of.

Ne cests,

(R. RANGARAJAN)
MEMBER (ADMN. ) :

: .
| Dated : The 28th_Nev. 1997. ﬁfli ‘ﬂl_;?ﬁ'
spr Tpictated In the Cpen Ceurt) o
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDZRA 340

THO HEITILE SHRT RLRANGARAJAN @ M(A)
THE HON'BLE

Dated:

ORDER/ ILDCMENT

Moit [ Reebf e

a.A.Qs: | éggc? ( /C% <

| Admitted eng Interim Directions
Issued, - .

i1l owdd
Disposed  of with—BirEEtions

Dismissa

Dismissed\ as withdrawn
Dismissed \For Default
Ordersd/Rejected

No order as to costs,

GYLKR IT Court

aviva waruRe, &fEETT
Central Adminj;&ve Tribunal
Sar DESPATCR

-5 .0EC 1997

HYEEEABAE)Bﬁwcz_'J






